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AN
ACT

to repeal the Tinsukia and Dibrugarh Eletricity Supply Undenakings
(Acquisition) Act, I 973.

Preamble

Shmttifle,
extent and
commmcement

Repeal and
savingp

Whereas it is expedient to repeal the Tinsukia and Dibrugarh
Electicity Supply Undertakings (Acquisition) Act, 1973;

It is hereby eructd in the sevmty-third Year of the

Republic oI India as follows i

Assam Act
NoX of
1973

1. (1) This Act may be called the Tinsukia and Dib,rugarh
Etectricity Supply Undertakinp (Acquisition)
(Repealind A&2022.

(2) It extends to the whole oI the State of Assam.

(3) It shall come into force at once.

2. O) The Tirsukia and Dbrugarh Electricity Supply Assam Act

Undertakings (Acquisition) Act:Lcr73 is hereby No'X of

rePealed 7E7'3

(2) Notwittutanding such rePeal under section Z the

validiry or effect or consequence of anything already

done or su.ffered or any right, title, obligation or

liability already acquired accnred or incurred or any

remedy or proceeding tn espect of any such right,

title, obligation or liability or penalty, claim or

derund etc. alrcady enfqced under the Act so

repealed, shall be deemed to have been validly do:re

oi tuk* or passed under tlle corresponding

provisions of the Act, so rePealed.
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